113 Ref. to alleged threat

SHRI A D MANI (Madhya Pradesh)
Sir, the hon Minster has mcntioncd
that ¢v gratie payment has been made to
the families of the victims of this acu
dent I know Sir, that this ¢v giafia pay
ment 1s only Rs 500 T would Iike to ask
the Minnter whether his  attention  has
been drawn #o the fact that in the case
of the widow of thc pilot who lost hs
life 1n the HF aiwrcraft accident the other
day in Bangalore, as much as Rs 1,50 000
was paid as compensation May I ask the
Minister whether, n vicw of the fact that
these acadents are occurring almost con
stantly on the railways, penal compensa
tion would bc paid to the families of the
vict ms?  And how 15 the compensation
amount decided? T would lIike the Minis
ter to throw some light on the pinciples
goveining the puvment of compensation to
the famil es of the victims

SHRI MOHD SHAFI QURFSHI Sir,
the ex grafia payment 15 quite apart from
and without prejudwe fo, the compensi
ton camms pavable undcr section 82 of
the Indian Railwavs Act which can bc an
amount up to a maxmum of Rs 20 000
i respeot of any onc person who has
been 1njured or who died as a result of
an acadent to a train carrying passengers
An ex gratia payment of Rs 500 15 im
mediatelv grnven to the family of the dead
for cremation purposes It vartes from
Rs 200 to Rs 300 in the case of those
who sustain 1njuries

DR (MRS) MANGALDEVI TAIWAR
(Rajasthan)  Sir 1t has been stated that
smlar accadents due to human failluie
have taken place before not very far off
in the past, I would like to know fiom
the hon Minister what deterrent punish
ment has been gnen to those who have
been the cause of this mass murder and
who repcat this hind of neglect 1n dutv
It 1s really human failure which 1s the
cause of an acadent hke this when a tramn
1s standing and another comes and rams
mto the standing train Sir, this s a vervy
serrous matter I would hike to know
from the hon Minister what deterrent
punishment the department has given in
the past and what they are contemplating
to give this time

SHRI MOHD SHAFI QURESHI: S, I
do not have this information at present as
to what punishment has been given to the
erring staff 1 previous acaidents T will
collect it and lay 1t on the Table of the
House With regard to the question what
punishment wilf be meted out to the
people involhied 1n this recent accident, as
I said, the Additronal Commissioner of
Rarlway Safoty 1s looking into the matter
and after he gwves his report, 1t will be
decided

[2 AUGUST 1971] keld out to the Doctors from 114

Rajasthan wn evarvee cam s

1 rwM

REFERENCE TO ALLLCGLED THREAT
HIELD OUT 10 THL DOCTORS FROM
RAJASTHAN IN EVACULE CAMPS
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